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INTR JUCTION

I, the Chairman, Committee on the Welfare of
Scheduled C-ot2s and Scheduled Tribes having been
authorised rr the Committee to submit the Report on their
behalf, present this Thirty~Third Report (Tenth Lok Sabha)
on Ministry of Finance (Department of Economic Affairs -
Insurance ivision) - Reservations for and employment of
Scheduled Castes and 3cheduled Tribes in Life Insurance
Corporation of India and appointment of SCs and STs in

the panel »f Advocates.

2 The Committee took evidence of the representatives
of the Ministry of Finance (Department of Economic Affairs -

Insurance Division) on 6.10,1993. The Committee wish to
express their thanks to the officers of the Ministry of

Finance (Department of Economic Affairs. - Insurance:Division)
for placing befcre the Committee material and information
the Committce wanted in connection with the examination

of the subject.

3. Th - Report was considered and adopted by the -~
Committen " 3.1994.

4, A svumary of conclusions/recommendations contained

in the Repor. is appended (Appendix).

NEW DELHI PARAS RAM BHARDWAJ

: - Chairman ’
21 Agril! 1994 . Committee on the Welfare of
aikas ) I chedu%ed Castes and ' .ifure of
AU’I‘H‘{‘.‘mlu& 25 CoP Fghoduled Tribesy’. . Trube

(v) e



pre.mat/qeilip.l

ER/Mat.s/Q.é.
P2

7
CHAPTER = I

REPRESENTATION IN BOARD OF DIRECTORS
A. Qrganisational set-do

The [ife Insurance Corporation of India 1is a
statutory Corpuration established under Life Insurance
Corporation Act, 1956, Section 18 of the LIC Act,1956
lay: down the orgsnisational set up uf LIC. It provides | .
for a Central Office with Zonal Offices at Bombay,
Calcutta, Delhi, Kanpur, Madras, Hyderabad and Bhopal.
Under cach zune there are Divisional offices and Branch
Offices. At present there are 84 Divisional Offices
and 1906 Branch Offices spread all over the country,
1.2 As regards the organisational set up of the:
Ministry of Finance(Deptt. of Economic Affairs~Insurance
Division) and 1t3 functisns vis-a=vis Life‘Insurance

Corporation the Committee -have been informed that the

‘Insurante Division is'headed by a Special Secretary to

the Govt. of India who is assist.d'by'a Joint'Secretary,

A bireétor,“é:ﬁeputy Secreétary, a Asstt. Controller of
Insurance and 3 Under Secretaries., Téchniéal‘éubpor%

to the Divisions' work is renderéd by 3 technicil offiters
from the industry who are aesignated as ‘0SDs. The

Division is orjanised into 8 séctiong and headed by °

“Section Officers and assistcd by supporting staff

Assistints, UDCs, LDCs etc. )

- N L. ~
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1.3 The Life Insurance Corpgration Act, 1956 provides
for not more than 15 members i.e. three full-time, four
ex-officio(part-time), seven non-official and two
employees repfésentative on the Board of Directors. But
at presen£ there are only seven Directors on the Board of
LIC and the remaining~nine posts comprising the non-
officiql and employeeé representative are lying vacant,
Moreover, none of the present seven Directors belongs to
either SC or ST community,

1.4 The Committee have been informed that Government
is actively considering the proposal for filling up the

posts of non-official Director on the Board of LIC.

1.5 Referring to their recommendation in the 21st
Report(8th Lok Sabha) when the Committee desired to know
whether any person from3%C/ST community had been appointed
on the Board of Directors of LIC as assured to the
Conmittee, they were informed that DO SC/ST member could
be appainted on the Board duc to the administrative
constraints.

1.6 During evidence when the Committee specifically
desired to know the reasons for such an inordinate delay
in appointing at least one SC/ST member on the Board of
Directors of LIC even after the Government assured to do
so several years back, the representative of the Ministry

of Finance submitted that a proposal for taking SC/ST
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members on thé Board of Directors of ilC had .
already heen with.tﬁé Government aid - as soon‘as the
approval was receivéd it would be gotified. To a
query of the Committee it was submitted that this

!

proposal wes sybmitted only two months hack.

1.7 When asked as to how much tine theJdeernment

would take to approve the above-mentiunéd proposal,

the representative expressed his inability to reply.
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1.8 The Committee find that as against the maximum
strength of 16 memoers, there are at present onlf seven
Directors on the Board of LIC., They are also unhappy to
note that not a single member belonging to SC/ST ’
comnunity has been appointed on the Board although an
assurance was given in this regard six years back in
response to the recommendations of the Committee
contained in their 21st Report (8th Lok Sabha)., It is
only recently that a proposal for appointing one SC/ST
member on the Board of LIC has been submitted to
Government, The Committee, urge upon the Government to
expedite the decision to appoint one SC/ST membker on the
Board of Directors of LIC.
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Mat-3/P-2

C. REVIEW OF IMPLEM: NTATION OF RESERVATION
PQLICY 3Y THE BOARD

enquired

1.2 The Cummittec/as to whether the Board of Directors

make periodical review of the implementation cf the
reservation nolicy relating to SCs and STs ia LIC.

It was explained that as there were no aberration in the
impleme ntation of reservation policf, there had been no
occasion for the Board to review the matter separately.
However, at the time of preparation of Annual Report the
whole review took place before the Board including the
provisions about the implementation of the various

rules and regulations pertaining to SCs and sTs,

1,10 When the Committee insisted that one of the items
in the agenda of the Board meeting should be the review
of the implementation of reservation policy in favour of
SCs and sTs, the representative of the Ministry agreed
to it.

1,11 It was als> assured in a written note furnished

to the Committee that LIC would in future specifically

put before the Board a note to enable the Board to review

the implementation of the reservation policy.



1.12 The Committec are corstrained to note that the
37ard of Directors of LIC does not make any periodical
review of the implementation of reservation policy
relating to SCs and 5Ts. LIhey desire that as

agreed to by the Ministry, the review of implementation
of reservation policy in favour of SCs and STs should
be included i¥r as one of the items in the agenda

for the meetings of the Board,
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_CHASTER = II _
QIGANISATIONAL MATTERS

A, Liaison Officers, Inspection of Rbsters and SC/ST
Cell in the Ministry . ____.

The Committe« have been informed that Director
Insurance and the Chief Vigilance Offiéer, in the Ministry
have been appointed/n-minatéd as Liaison Officer to ensure
due compliance of reservation orders in LIC/GIC and its
four subsidigries andy vne of the functaons of the Liaison
Officer is tu ensure that perizdical returns prescribed
by the Government ere received from LIC in gime for onward

transmission to the Ministry of Welfare/Deptt: of Personnel

-
Ig}

2.2 To a suggestion of the Committee during evidence
that the Liaison Officers in the Ministry/Deptt. should have
a3 thorough review of the implementation of the reservation
policy and other allied matters in LIC instead of just
scrutinising the returns filed by the Corporation, the
representatiye submitted that they would take up some test
checks as observed by the Committee.

2.3 When the Committee desired to know %he how often
the rosters were .inspected by thé Liaison Officers in the
Ministry during the last. three years it was informed that
the rosters were inspected by the Liéisdn Officers of the
Ministry about a dozen of times by visiting the Head Office
and the various Zonal Offices and Divisional Offices of the

LIC spread all over the eountry,
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2.4 To a specific query of the Committee relating to v
the discrepancies/ibcrtcpmings ncticed by the Liailson e =
Officers after the inspections of rosters it was..replied
that some minor prucedural shortcomings were found in the
maintenance of rostérs. It was added that all out efforts o

would be made by the Ministry to inspect the rosters at the

remaining places/offices of LIC to ensure that the rosters
were being maintained at allthe places.

2.5 - When the Committee Aesired to know whether there _
was any separate SC/ST Cell in the Insurance Division to

assist the Lialson Officer in discharaging his duties more

-~

.effectively it was stated that the Insurance Division was

.a part of Deptt. of Economic Affairs in the Ministry of

‘

Finance. Therefore no SC/ST Cell has been set up separately
in the Insurance Division., All SC/ST matters of LIC were N
heing looked after by the Coordination section in the

T surance Divisiom and no difficulti:s had been experienced
in monitoring the work relatimg to SC/ST on account of

this Department. ) |

2.6 Durimg evidencé when the Committee poimted out that
a separate SC/ST Cell was need@ed in the Insurance Divisisn
itself keepimg in view the gigantic work load the Cell as

a whole functioning in Deptt. of Kconomic Affairs might ba
fécinj, the representative zf£ submitted that till then a
need for a separate cell in the Insurance Division had not
arisen. It was however, elaborated that though the
Division did not have a separate cell, a section officer and

arTiy, Ceerddra yn Lol .
an Assistant hadd!ﬂb*1méggnted—td assist the Liaison <

Officer ih his\work to scrutinise the returns etc, filed
by Lic, i i
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B, Lialson Officer and SC/ST Cell in L

2,7 The Comnittee have been informedthat the LIC has
apoointed a Chiuf Linison Officer at its Central Office
assisted by an 3C/ST Cell'to look after the welfare of
sC/ST employees of the Corporation,
2.8 It was elaborated during evidence that the
overall control and supervision was done by the Director
(Personnel) at Corporate Office and by the Regional
Managers at the Zonal Offices. The Divisional Cedls -
are headed by either an A« or a higher grade Assistant
be longing to SC/ST communitys
2.9 It was added that the Chief Liaison Officer
inspected the Zonal Offices and the sfficers at Zonal
level inspected their respective Divisional Offices.,
2,10 When the Committee desired to know about the
number of Divisicnal Officsreostirs inspected by the
zZcnal Officers, the representative submitted :

"s1ll divisional offices have been inspected

by now," been
2411 The Committee have/further informed that every

quarter LIC organise meetings of all the Liaison

uofficers and when they cogne to gccorporate officg they

submit” their reports in respect of the rosters,etc.
2.12 To a specific query of the Committee as to whether
the reasters maintained at Divisional and Zonal levels

were being fmspected perisdicallyfhc representative

replied that they would ensure it.
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2.13 The Comnittee find that Director(Insurance) and
Chief Vigilance Officer in the Ministry have been appointed
,as Liaison Officers to ensure due compliance of reservation
orders in favour of SCs and STs in LIC/GIC. However, as
suggested by the Committee and as agreed to by the Ministry
curing evidence, the Committee would like to emphasis that -
these Liaison Officers in the Ministry should not only
ensure that periodical returns prescribed by Govt. are
received from LIC in time but should also carefully
scrutinise the returns filed by the Corporation to ensure
proper implementation of the reservation policy in LIC,
2.14 The Committee are not satisfied with reply of the
Government for not setting up a separate SC/ST Cell in the
Insurance Division., In their opinion although it is not a
violation of the Govt, directives, yet it would be in the
largest interest of SCs and STs if a separate Cell is
set up in the Insurance Division to help the Liaison Officer

. his . e e
to discharge . Jduties effectively.

2,15  The Committee have been informed that rosters
maintained by the Head Office and some Zonal and Divisional
offices of LIC have been ingpeoted at least a dozen times
by the Liaison Officers appointed by the Ministry during
the last three years and some procedural shortcomings have

been noticed in the maintenance of rosters, The Committee
urge that officials in LIC responsible for the maintenano>

of rosters be imparted oroper training in order to ensure
proper maintenance of rosters. The Committee also recommend
that .téps be taken by the Ministry to inspect the rosters
at the remaining offices of LIC and corrective measures

taken wherever any disbrqpancy is found in the maintenans:
of rosters, *
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2.16 The Committee were informed that the rosters
maintained at the Zonal Offices are inspected by the
Chi«f Liaison Officer at the Corporate level and the
rosters maintained at the Divisional Offices are
ingpected by the Liaison Officers in the Zonal Offiezs,
simultaneously as assured to them during evidence the
Ccommittee would like LIC to ensure that the rosters
maintained by its Zonal and Diviaional Offices are

inspected periodically at regular intervals,



pre.mat.p.17,18
q.32 ald,Aannex-H

mat.3/Q.10(a)
pP.8

& 18 =
C. GComplaints/Grlevances
2.1% The Committee enquired abouyt the procedurs
followed for receiving/disposing the complainte/grievances
of SC/ST employees in LIC. They have been informed that
SC/ST Cell at the Central and Zonal levels and the
Divisional Manager-in-charge of the Divisional Offices
attenq_to the grievances of SC/ST ghployees. The complaint
reqisters are . also -being maintained at Divisional, Zonal
amnd Central office level,
2.1 + From the statement furnished to the Committee it
has Bmeen omkserved that cut of the 313-eomplaintq/grieuunces
received from SC/ST employees-dufing the yea}s 1990, 1991
and 1992, 278 complaints were disposed of and 35 are still
pending with the corporation. Most of these srievaness
pertained to tranéfers/postings and promotioh of si/ST
employees to various cadres,
2.19 When the Committee desired to know the time taken
by the Corporation for disposal of each complaint/
grievance it was replied that most of the complaihts were
disposed of during the meetings of the Liaison Officers
held quarterly with Zonal and Corporate office officials,
The other complaints are disposed of by initiating
discussion with the Liaison Offieers and reppengptatives

of the sC/ST Asso>ciation, '

2.0 In respect of the pending 35 complaints it was
explained that the authorities had called for details
and on receipt of the required information the pendins.

complaints/grievances would be attended to,
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2.21 The Committee note that out of 278
complaints received by. the Corparation during the
Years 1990-1992, 35.¢omp%aints aré.still pending
with the Corporation, The period formy which these
eomplaints are pending has not. been ihtimated to
the Committee. ‘They recommend thet steps should
be taken to ensure that the complaings/grievances
of._the scheduled Caste and Scheduled’Tribe
.employees are settled prdmpt%g,gwithin a specified
period, with-a view to ..inculcating.a sense

of security amsng them,

-
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CUAPTER _ IIT

A STAFF STEENGIH, SHORTFALLS ARND RECRUITMENT DRIVES

(i) Staff Steength

The staff strength of Life Insurance Corporation of

India during the year 1992-93 has been stated to be as

under :

Category Total No. of No, of employees Pereentage
of posts employees - 9Cs STs SCs SIS
Class I 5433 254 73 4,67 1.3
Other than

lowest rung

Lowest rung 7326 865 205 11.8 2.7
NAO/ABM(s)

Class II 17803 2165 621 12.09 3.47
Class III 72271 9505 3894 13.15 5,39
Class IV 11801 :3068 779 26.08 6.77

3.2 When the Committee desired to know fhe reasons for the
low representation of 3Cs/STs in various categories of posts
id was stated that late receipt of the reservation orders in
year 1971 and transfre » of a number of employees of the
erstwhile insurers under Section 4(i) of the LIC Act, 1956
to the Corporation were the two main reasons for the
acoumulation of shortfalls in the Corporation.

3.3 Regarding remedial measures taken by the Corporation
wipe out the shortfalls the Committee were informed that
with a view to clearing the backlog vacancies the
Corporation had conducted Special Recruitment Drives

both in the year 1989 and 1990.



3.4 During evidence it was supplemented that as a
result of the Special Recruitment .Drive undertaken in

the year 1989 the Corporation had been able to fill up
1369 backlog vacancies out of a total number of 1397

such vacancies in varioﬁé'categories of posts. Similarly

in 1990, 313 backlog vacancies were filled up.
2]

3.5 When the Committee desired to know the present
position of backlog vacancies in various categories of
posts regserved for SCs and STs it was replied thaé as

on date the Corporatisn did not have any backlog in
respect of posts reserved for SCs. The total number of
backlog vacancies with regard to STs was stated to be
apout 126 all over the codntry in 2 total staff strength
of 1,12,000 employeces. It was added that these 126
backlog vacancies were alsc for a temporary period as
Special Recruitment Drive was being launched to wipe -

out the same.

3.6 In a post evidence note the latest backlog
position as on 15.10.1993 in LIC in different categories

of posts was stated to be as under :

Category o Back£§%_¥ i
Class I Nil Nil \
Class II 13 8
Class III Nil 32

Class IV Nil Nil
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3.7 Total number »f 03v~,<omm >r mtod 'uring the yerrs 1990-91 to 1992-93 and the
/among them number and percentages of SCs/3Ts and also/tho shortfail of SCs/STs and its percentage
in various categories of posts has been stated to be as under :=-

Total Number

Number of Jercentage Shortfall S
Category of employees —= 3 rtialls hortfalls
promcted SCs STs SCs STs SCs S1s S
1990-91
Class I Officers - - - - - - - - -
(othern than l:west rung)
Class I 2fficers 1283 122 22 9.74 1.76 66 72  5.26 5,
(Towest rung A3M(D) /AAD) . 26 5.74
Class II bm 6 - - - - - - - -
Class III 479 661 201 13.78 4.19 58 159 l.22 3.31
Class IV 26 5 - 19.23 - + 1 2 - 7.5
1991-92
Class I Officers - - - - - - - - -
(>ther than lowest rung)
mHmmm I Dfficers 1503 163 50 10.84 3.99 62 53 4.18 3.51
Lowest rung ABM(D)/AAD)
Class II. - - - - - - - - -
Class III 3816 771 201 20.20 5.27 +19 85 - 2.23
Class IV 21 7 1 33.33 4,76 + 4 1 - 2.74
| 199293
. Class I Officers - - - - - - - - -
(Other than lowest rung)
Class I Officers 1438 184 51 12.80 3.55 32 57 2.20 3.95
- (Lowest rung ABM(D)/AAC
. £lass II ‘ i ) -
_ Zlass III 4522 673 219 14.88 4.84 5 120 0.12 2.66
| Zlass IV 25 6 1 24.00 4.00 - 1 - 3.5
prpe e . & &=



3.8 Winen the Committee desired tc know the reasons
for the shortfall in various promotional posts it was
stated that the suozess rate of SC/ST candidates in

the Departmental Written Test was not upto the expected
standard.

3.9 Regarding remedial measures undertaken by the
Corporation to overcome the shortfall it was stated that
in the Departmental Written Test pre-promotional

coaching was being given to SC and ST candidates in order
to enable them to acquire the requisite knowledge and

procedures of various departments.

3.10 When asked zbout the exact nature of concessions
given to SC and 3T in vpromotional posts i; was informed
that the mipimum service to become eligible wae relaxed
whenever such a re’axation was considered neesessary.

The qualifying marks in the written test are also relaxed
by 10% in the case of SC/STe candidates. Besides the
above ccncessions, all the SC/ST candidates who have

come out successful in the written test are interviewed
on a separate day either at the beginning or at the

end of the interview.
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C. Pre-~Promstional Training

‘3.1l 'The Committee have been informed that all weligible
SC/ST candidates appearing for promotion to various

cadre are given in-service/pre-promctional coaching.

3.12 When asked about the duration of the pre-
promotion training in various categories of posts the

following information was furnished t> the Committee @

Promotion to the Cadre Duration of Course
- AAD/ABM(D) 1 week to 2 week
H.G.A. 1 week to 2 weeks
assistant 1 week to 2 weeks
Record Clerk 4 days to 7 days
Sepoys 4 days to 7 days

3.13 The pre-promntion training programme was stated
to have shown some improvement on the part of SC/ST
candidates in getting promotions in the Corporation

after the introduction of the scheme in the year 1986.

3+.14 The Committee referred to the assessment of the
L.O. (South Central Zone) that SC/ST employees are
generally weak in English and his subsequent suggestions
in the 21st and 22nd quarterly meeting of the Zonal
Officers that more emphasis should be given in improving

Znglish standard of the SC/ST employees. When the



3.17 The Committeefk find in this connection that
the pre-promotion tiatini programmes arranged by the
Corvoration for SCs/STs /have been of very short

duration ranging frem days to a maximum of two weeks.

The Committec suggest/that the duration of the training
programmes should befsuitably increased and its course
content be reviewed pnd revised to suit the needs of
the SC/ST candidated to enable them to come up to the

desired standard for promotion to various posts.
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Committee desired to know about fhe action initiated

) in this regardvit was stafed :

"On the basis of the feed®ack received from

. SC/ST employees and with a view to laying
greater emphasis for improving the standard of
English we have instructed althIC officer to
ensure that while drawing up the programme of

Mat.3/Q,9(c) traininy for SC/ST candidates who have to appear

for promotion to the cadre of HGA, more number
of sessions are devoted to general English and
that if need bce the help of teachers who
teach English to school level students be
availed of for this purpose."
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3.L§/Tir The Committee regret to note the.low representation
of SCs/STs in various categories of posts in L,I.C. It is
éppafent that in the paét filling up of vacancies reserved
for SCs/STsfwas hot given the attention it desired. As
régafds,the backlog of vacancies for direct recruitme nt,
élfhpdgh‘the Commiftee‘wefe informed by the representative
of the LIC during evidence on 6,10.1993 that as on date the
Corporation did not have any backlog in respect of posts
reserved for SCs, from a note'furnished after the evidence,
the Committee find that as on 15.10,1993 there were still
13 vacancies in Class II  posts for SCs and 8 vacancies in
Class II and 32 in Class II1 posts for STs., The Committee
urge upon LIC to take immediate steps to wipe out the
backlog of vacancies in both SC and ST categories. ’

3.16%.:. The Committee are distressed to note that there was
heavy shortfall in filling up the promotional posts
reserved for SC/5Ts especially of STs. This is despite

' the fact that the Corporation is stated to have been
giving relaxation in the minimum eligibility period and
qualifying marks to SC/3T candidates in promotional posts.
The Corporafion has also claimed that they are conducting
pre—promotiohal training programmes for eligible SC/ST
candidates. Considering the heavy shortfalls, it is
apparent that the measures takenh to fill up the backlog
of promotionél posts reserved for SC/STs have not proved
effective, The matter, therefore, heeds to be reviewed
with a view to taking urgent suitéble'steps for clearing

the baCklog .

-



3.17 The Committee find in this connection

that the »re-promotion training programmes arranged

by the Corporation for SCs/5Ts have been of very short
duration ranging from 4 days to a maximum of two weeks.
The Committee suggest that the duration of the
training programmes shoulid be suitably increased and
its course content be reviewed and revised to suit

the needs of the SC/ST candidates to enable them to
come up to the desired standard for promotion to

various posts.



D. Peri Notice for Interview Joinin

3.9 . The Committee have beevn informe. that
SC/ST candidates are informed about the date and
venue of test at least 15 days in advance and
after declaration of result of written test, all
the successful candilates are intimated at least
2 weeks prior to the datc of interview,

For joining the services of the Corporation
15 days time is gilven to the candidates and
ext;a time is granted to SC/ST candidates

Whemever so requested.

3.2? ‘When the Comnittee enquired whether
15 days time was adequate for SC/ST candidates
residing in remote and far—fiung areas to attend
the test/interview or to join the service in
time it was stated that so far no complaints
on this score had been received by the

Corporation.



3.20° .
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The Committee find that 15 days time is
allowed by the Corporation to the candidates for
test/imterview aﬁd for joining the service, They
were also informéd that extra time is granted to
SC/5T candidates for joining the services of the
Corporation whenever so requested anc no
complaint regarding paucity of time for attending
test/interview or joining the services has ever
been received from SC/ST candidates, However,

in order to avoid difficulties to SC/ST candidates
residing in far flung areas, the Committee
recommend that a period of thirty days be granted:
to SC/ST candidates for attending the test/ ‘
interview or joining the services ‘@ has been

done by some other Public Undertakings/Banks.

examined by the Committee, *



E. Falee Caste Certificate
3.21 The Committee have been informed that there

arc 19 eascs where persons have obtaingd employment
in LIZ un the pasis of false easte certificate. Jut
5f these 42 ecasas, 2 had beendisposed of and for the
remaining 47 ccscs they'ha§¢ adyised their offices

to take un with Govermment agencies for . - o

expeditidhs Jdispasal,

3.22 Vhen asked about the steps the Corporation would
like t» pronose to comba£ the menanse of false caste
certificate it was stated that it would be helpful if
the Government could ensure that the aythorities issue

caste certificates only to genyine SGAT candidates.

3.23 In the PER, the yearewise breek up of 49 cases

-

of submission of false castéAcertificates at the time

>f appointment in LIC was jiven as pnder :

Year No, of gases

1933 29
1988
1989
1990
1991
1992
1993

H O @ W g -

49
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3.24 The Committee are constrained to note
that ~ut of 49 case§ of false caste certificate
29 cascs are pending since 1983 Considering
tho fact that only two cases have been disposed
2f duriny the last ten years, it is apparent
that n. serinus efforts have been made by LIG
t~ deal with such cases. The Committee recommend
that all out efforés should be made t> investigate
these pending cases expeditiously and stringent
action taken against the persons concerned so
that genuine scheduled caste and scheduled tribe
persons do not suffer. The Committee would
like to be informed of the action taken in this

regard w1thin six months,
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GHAPTER = IV

MISCELLANEQUS _
Ao Empanelment of SC/CT Advicates
4,1 From a statement furnished t3 the Committee
it is zbserved that .ut of 23592 advocates empanelled
in all the 7 zone of L,I,C., 2nly 40 uf them are SCs
and 7 STs,
1.2 During evidence when the Committet desired to
know the reasons for such a low representation of SCs
and 3Ts in the panel of Advocates of LIC the
representative submittee that it was mainly due to two
reasons. Firstly in LIC there are a very few cases of
lifigatiun as a result of which the need for advocates
is less., Secondly no fixed remuneration is being paid
to the Advocates on panel,  Rather the fee to be paid
depends upon the nature of the. case, It was added that
for important cases work was also entrusted to
Advocates outside the panel,
4,3 When the Committee asked whether Life Insurance
Corporation has any proposal to introduce some kind of
incentives to attract more and mopre SCs and STs
towards the panel of advocateés the representative
replied that since it was not a salaried,jah they did

not have any such scheme, in mind.
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B, Allotment 2f Agencics ~
4,4 The Comnittew on the Welfare of Scheduled Castes

_and Schedulcd Tribes Had recommended in their 15th
Mat.5,q.11,p.2,@

1)

Report (4th Lok Sabha) in the ygaf 1973 that Life
Insurance Corporatisn of India Qhuuld devise a scheme
by which it might select Scheduled Caste and Scheduled
Tribe candidates énd gave them training as Insurance
.Agents so that fhey became eligible for appointment

T as Development Officer,

4,5 'When the Committee desired to know the sté@ps v
taken by the Corporation in this regard it was submitted
that as far back as 1974, the LIC issued instrUCtiqns

Proc«p»33 - “to all the Branches through Divisional Officers through
whem the agents were recruited to pay special attention
ta the recruitment of suitable agents from the

.~ &Cs and STs,

- 4,6 1t was further explained that LIC had instructed

the Branches that in case any of the applicants-

- .belonging to SC/ST did not fulfill the requisite
educational qualification but possessed ability to

write, read and understand the training literatare and

Mat.5,U.11,p.3 other instructions that were issued by LIC for the

o T . conduct of their agency and if they had ability to work
as . agents, theybmighf’recommend such cases for

relaxation with regard to educational qualifications,
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4,7  Regarding relaxatibn given to 3Cs/STs for
recruitment as carcer agents, the Committee have been
informed that the minimum qualification prescribed in the
LIC for anonintment of égents is S8C in the case of urban
areas and Sth Standard in case of the rural areas. {?
has further been stated thgt ¥ giving further relaxation/
coneession in qualifieati?n will not be desirable as any
further .. lowesing in the standards would result in the
recruitment of agents who will hot be able to expléin the

intricacies of the varinous plans of insurance, tax benefits

and would als> not be able to do various calculations.

4,8 During evidence it wes elaborated that there was

no limit in the numbér of SCs and STs to be appointed as
Agents but sufficient number of such candidates were not
coming forward to £ake up this career as it was not a
salaried employmeht. Moreover, in a year a career Agent
has to ensure 12 lives and if he fails to do it the officer

concerned has the authority to condone that.

4.8 When the Committee desired to know whether guidelines
could he issued that business restrictiors should nnt be
there for SC/ST Agents the representative of the Ministry

replied that it miJht be passible.

4,10 To a query as to whether LIC has any scheme of
imparting training its field personnel (Agents) to equip
them with upto date knowledge, and to help them to bg’ome
true professiomals it has been stated that Inducti;n

\
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Training is given %o the agent§ by the Development
Sfficers -through whom they are appointed. Further
advanced training is gjven £o‘aggnts.id their Sales
Traininn Centres and Zonal.Igaining €entres in addition

to s>me sthar institutioﬁs.

X

4.11  Vhen the Committee asked abun the number ® and
percentzje of 3C and ST'agents"aﬁohé the total number of
agents in the Corporation, it was -stated in the PER

that as it was nmot a salaried post and_thére was no

limit on the ‘'number of agents to be reéruited and also it
was their endeavour to recruit more and more agents,

no provision was made in the application form for agency
to specify whether the applicant belonged to SC/ST and
therefore the break up bf agents intQ'SC/ST and others
was no>t available with them.
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'W“ﬁaf - ['%gﬁﬁiitee have bean informed thet ps -per the
“ Vi b de) ‘lx.L"'g ) ond T
Cpupemb ik bhe cantained tr thoir 15tp Report (Fifth Lok
e 13 lu\d Ldopovip ol X dgeltin
’sébnb) L if fnsurah%e<¢arporatlwn had Issueg\ .
I -J

[r A ;‘ '."')1')“JJ
-CJciﬁéfr *id&s:xml974 t> al}l their Branches through

'Div;siqnal ¥Fficos ta hay Special attention towards SCs
aind STs while peeruiting eawcer agents. Instructions
have: als - bognqisgazajt:_relaxhthC'minimum educational
qualifiecations cf, those $€s and 37s who have the ability

‘ipgyea4, write and understand the:training literature
and cher rel&"heﬁ instryctioms. and have the’ motdwvation
to ﬂgrk as ag@nts.gLTh»spommltteeAhave.also.been informed
thagtkath ind&at10n~and-§dvanced training is imparted
t> agcnts An ordersto m&&e them thoroughiprofessionals.

foiir et AS reqaxus~&hefﬁumber o#'sc/ST anents, the
f%“mmitﬁee~mra Ju*h;1§Ja-%%.i§te that‘the figures a;e not
avualabba~w!!"éh Gvérnment 25 the Corporafioﬁ;hés not
Gh,ﬂmde athprdbisfhn*in the aopiipatiﬁ;qugg‘f;r ;g:*
allotmeut %3 agencies_to JQgclfy_whether the candidates
?belangs t>» SC or ST.  In the circumstances i the
Committee fail to unde“stand as to how the Corporation
have ensured that thc 1nstructions issued by them regarding
recrultmenu of oC/ST agents 2re being followed by their

branches. It is apparent thqt the .recommendation, made

by the Committee uns npt givcn the attention it deserved.

v e vemmaaias
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4.1;3 The Committee nedd hardly stress that unless
the infsrmation regarding the SG/ST status of the |
agents is ¥nown t> the Corporation, na'step, can bé
tuiken by them for increasing the representation of
SCs/5Ts 235 caruer agents.  The Commnitteo therefore,
recommnend that the relevant information may be
obtaincd frm the existingy agents and the Committee
be inf>rmod about 1t. The provision may‘aléq be
made in the application form for the allotment of
agency to> speelfy whether the candidate belongs to
SC »r ST s» that the instructiosns issued by the
Corporatisn ecan & actually be implemented by the
branch nffices. The Committee further recommend
that as assured to them during evidence the Cororation
sﬁduid glsb consider the question of giving relaxation
in business to be given to SC/ST agents so that more

SC/ST people are attracted to take.up the LIC agencies.



Ce. 8Sbcio=economic Develooment Schemeg Undertaken by LIC

4.bq The Committe« have been informed that Life
Insurance Corporation has a scheme called Landless
Agricultural Labour Group Ingurance Scheme to provide
insurance protection to thc weaker sections of the

society in which no premium is required to be paid
by them. Under this scheme, if any landless
agricultural labourer dies, his successor gets
Rs.2,000/-, It has further been informed that those

people who take loans under the IRDP Scheme are given

insurance cover automatically by LIC.

. oi\o ve .Contd.
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Proc.p.29

Again no premium is required tou be paid by them.

The amount of cover has been stated t> be Rs.5000/-

in c'se sf natural death and Rs,l0,000/— in case of
death due tu =2ccident.

4Lﬂ;' It was added that LIC has an.ther scheme called
socinl security scheme to cover persons engaged in
jidentified vocetionsdike rickshawpullers, fishermen,
tendu leaf collector, safai karamcharis and other such
23 occupatiovns. The insurence cover varied from scheme
to scheme. The LIC pays 50% of the premium from a
separate fund set up by LIC and the remaining 504% is
paid by the nodal agency which is required to srganise

the scheme.

4,146 On the insistence of the Committee to evolve ‘
some new scheme especiclly for Scheduled Castes and
Scheduled Tribes fsr which sume money wbuld be provided
by the Government and the rest by the Corporatiosn itself,
the representative submitted

"We will examire it in consultation with the

Goverrment."
Other

D./Spcis—economic Activitieg

4‘.'_1_? The Committee have been informed that the Life
Insurance Corporatisn does not have any scheme of
adopting any village, including a village predominantly
inhabited by SCs and 3Ts for their socio-economic
development, However LIC provides group insurance
cover to all the IRDP beneficiaries as a result of
which 30% SC/ST people sut >f the total beneficiaries

are given insurance cover,



ProC.p«29

PrOCep«29-30

- 37 - .
[

4,16 During -evidence when the Cimuittee desired to
kn.w the reasuns for which LIC had not 6dapted a
village preduminantly inh:bit.d by 5Cs/STs for the
sverall socis—economic develussment of thise peosple, the
representative submitted that it . as not within the
functions of LIC as adupting villages for sacio-economic
development was nut an insurance related function,
4..1.? The Committee pointed sut that several other
orgaﬁisation/undertakings were having such schemes for
the socio-economic benefit of SC/Sf people. On being
asked as to why LIC could not evolve anybach scheme
the representative submitted :

" ....the dnly funds which the LIC has got

are the policy holders' funds... the policy

holders' funds czn be used only according

to the Insurance Act."
4,49 When the Committee enquired as tou how LIC was

able to give insurance prstection to landless

‘agricultural labourers, the representative replied :

"It was a one-time concession, That was
decided and announced in 1987,"
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4,1P The Conmittee find that the Corporation have evolved
some och*grs for providing insurance cover to the weaker
sections of the sac1bty. ‘Under one bUCh scheme called

the landlzss Agrlcultural Labour Group Insurance

Scheme, in the event 0of death of any-deandless agricultural

Cem ’ |
l#bourer,'his ducecssor gets Rs.2000/-. No premium is

required tc be paid under this scheme by the labourer,

Similarly 3Sroup Insurance Cover is also provided to the
IRDP beneficiaries. In their case'the premium is paid

by Government and not by the IRDP beneficiaries.

- Ay

Yet in another scheme called the social securlty scheme,

persons c:'éréd in 1dent1f1ed vocations like rickshaw-

pullers, fishermen, tendu leaves collectors, safai: ’
Karamchari éhd 23 other such occupations, insurance cover
is provided by LIC and 50% premium is paid by it out of a
separate fypd set up for the purpose. The remaining
50% premluuiis paid by the noial agency which is re§uired
to ‘organisét ‘scheme. The Committee welcome these schemes.,
Commillal
Th%Y suggest that the Corporation shouUTd ¢cshsider the

question of taking some Q%hééggﬁg%iﬁr schemes for the

benefit of SC/STs,

4,28 _The Cémmittee also recommen:d that the Corporation
should take:up the scheme of adopting some villages pre-
dominantly inhabited by SC/STs for their socio-economic
development, The plea of the Corporatlon that it is not an

institutions
insurance related function is not convincing as many /-
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LTI wemeepmten v b - e e )
including Banks and public sectsr companies like

Coal india Ltd. and I.0,C. have adonted such
villages inspite.of the fact that it does not fall
strictly within their areas of functisns., The |
Committe”, ®therefore, "stifgcst that in the interest
of socio-economic development of SC/STs the matter
my be reviewed afrcsh an:! the Committee informed

of the decision taken in this regard.

@ i TIPSO > o e -

()
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E. LIC Housing Fingnce Limited

4.23 The Committee observe fruom Annunl Report of
LIC (1991-92) that Life Insdrwnce Corporaticon Hogsing
Finance Limited is a separste company wnich was
launched in Jun:, 1382 in assuciatisn with UTI, IFCI,
ICICI besides LIC , furming a2 netw:ork of 43 offices
sprexd all over the country. It hes further been
informed that the company has tw. schemes for

individual loans and a Home L>an Account Scheme. Y

oo ioyeesSr BIBINY Limils o Inies S omee for
Publitc Sectosr Undertakings through their Housing Co-
operative Socleties and schemes to finance the employees
0f both Public Limited Companies and Public Sectur ’
Undertzkings to provide staff quarters to their

employees. In addition, last year, the company started

a scheme of Constructi.n Finance to Builders and
Develcper as also scheme of Pruject Loans to Public
Housing Agencies like Housing Development Authcrities etc.

-~
4, - During the cwuurse of evidence, it wgs informed

that LIC Housing Finance Ltd. is an independent Company
in which LIC holds ° 50.48 per cent shares.,

It is not a Government company and is like any other
private sector company.

4.;6;//When the Committee desired to know abuut the
control exercised by LIC over LIC Housing Finance Ltd.
it was stoted during evidence :

"The Chairman of LIC is the non-executive Chairman
»f the company. The Managing Director of LIC is
the Managing Director <¢f thet company....For all
other day to day *#dministration purposes, it
functions as an independent company."
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4.24; It was further claborated that the
objective >f the company is to drovide housing
loans to the indivaiauals mainly and to some
extent to some corporatisn or t, builders or to
authorities like developmental authorities of

States.

I

4.27 When asked about whether any special
schemc was underteken or proposed to be undertaken
by LIC Housing Finance Ltd, for sanctioning loan to
the people belonging to sC/ST community it was
replied in the ncgative.

4.2§D During e¢vidence when the Committee
stressed the need for certain concession to
SCs/STs by way of granting loan on concessional
ratés of interest to construct houses the witness
submitted that they would consider the suggestion
and Jdo something within the framewsrk of the

benefit of SC/ST people,

/
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4,27 L{?g Committee note that a separate company
name:! ag/ Insurance Corppration Housing Finance
Linited has been formed by LIC in June, 1989 in
associaticon with U,T.I,, IFCI and ICICI. The
company has framed several schemes for providing
housing loans to individuals and organisations
incluZing employees cooperative societies of private
and public sector undertakings. The Committee were,
however, informed that there was no special
scheme for the bencfit of SC/STs. They desire
that the company should consider formulation of
special scheme fur the benefit »f SC/STs. The .
question of granting loans on concessional rate of
under

interest/the scheme to SC/5Ts may also be examined.

as assured during the evidence,
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